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Present: C.B. Gogoi, Sessions Judge, 

Sonitpur, Tezpur. 

Misc.(Crl) Case No. 436/2021 

O R D E R 

 

03-12-2021 

This is an application u/s 438 Cr.P.C. filed by accused/petitioner Sri 

Binoy Kumar Borah in connection with Tezpur P.S. Case No. 2491/2021 

corresponding to G.R. Case No. 4017/2021 u/s 406/420/34 IPC. 

I have heard the learned lawyers appearing for both sides and also 

gone through the contents of the case diary. 

Learned counsel appearing for the state Sri Munin Baruah objected 

the bail petition contending inter alia that there are sufficient materials 

against the accused in the case diary. So, accused do not deserve pre-arrest 

bail. 

On the other hand, learned counsel appearing for the 

accused/petitioner submitted that he is not related with this case rather he is 

one of the victims. He also paid money to Darshana Bharadwaj in the hope 

of getting appointment letter for his son. Moreover, there is no such proof 

that accused/petitioner issued the appointment letters or took any money 

from any of the person/complainant.  

Having heard the learned lawyers appearing for both sides and on 

careful perusal of the contents of the case diary, it appears that after issuing 

appointment letters Darshana Bharadwaj asked each complainants to deposit 

Rs. 45,000/- and Rs. 4,50,0000/- in the bank account in the name of 

Darshana Bharadwaj in the pretext of providing basic training.  

Case Diary reveals that there is no evidence to show that accused 

Binoy Kumar Borah directly received any money from the complainant or any 

other person in the pretext of providing them job but case diary reveals that 

it was accused Binoy Kumar Borah who introduced Darshana Bharadwaj who 

is his sister-in-law saying that she has been serving in Military Engineering 

Service and she can provide job. Accordingly, Darshana Bharadwaj collected 

huge amount of money from unsuspecting candidates in the form of cash or 
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by money transfer to her account and issued fake appointment letters which 

fact has come to the knowledge of the victims when they went to their 

respective place of appointment for joining in service and came to know that 

the appointment letters issued to them are faked. It is seen that accused 

Binoy Kumar Borah remain behind the scene and he seems to cheat many 

unsuspecting youths in collaboration with Darshana Bharadwaj. Therefore, 

his role in the alleged commission of the crime is apparent on the record in 

the case diary. 

Situated thus, this court do not consider it a fit case to grant the 

benefit of pre-arrest bail to accused Binoy Kumar Borah. 

In the result, pre-arrest bail application stands rejected with a 

direction to accused to co-operate with the I.O. in the course of the 

investigation of the case. 

Send back the case diary in seal cover. 

Accordingly, Misc(Crl.) case disposed of. 

Sessions Judge 
               Sonitpur, Tezpur. 


